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REPORT OF JOINT COMMITTEE IN THE MATTER OF O.A. 752 OF 2023 (Narender 

Kumar V/s Union of India and Ors.) SUBMITTED BEFORE THE HON'BLE 

NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI, AS PER ORDER 

DATED 04.01.2024. 

 

1.0 BACKGROUND 

 

In the Original Application No. 752 of 2023 (Principal Bench), filed by Narender Kumar 

Vs Union of India & Ors, the Hon’ble National Green Tribunal (NGT), New Delhi issued 

an Orders on 04.01.2024 with the following directions: 

“7. Having regard to the material which has been pointed out, we deem it proper to 

constitute a joint committee comprising of the Member Secretary, Central Pollution 

Control Board (CPCB), Director, Department of Mines and Geology, State of Haryana, 

Member Secretary, Haryana State Pollution Control Board (HSPCB), Representative of 

Inspector General, Vigilance Department, State of Haryana as also the District 

Magistrate, Panchkula. The District Magistrate will act as Nodal Agency. The committee 

will carry out the site inspection, examine the relevant record and submit the report 

relating to the extent of illegal mining by respondent no. 10, the extent of environmental 

damage caused in that process and remedial action. Let the report be submitted by the 

committee at least one week before the next date of hearing...  

8. In the meanwhile, the respondents will ensure that no illegal mining is done by 

respondent no. 10 in contravention of the EC.” 

 

2.0 ABOUT THE GRANT OF MINING LEASE AREA AND ENVIRONMENTAL 

CLEARANCE 

 

M/s Triupati Roadways (Respondent no. 10) submitted online application no. 

IA/HR/MIN/66257/2017 dated 27/04/2018 for Environmental Clearance (EC) for mining 

of 19,00, 000 TPA of River Bed Material (Boulder, Gravel & Sand Minor Minerals) from 

Rattewali Block/PKL B 10 lease area of 45.00 Ha, Located in Rattewali, Tehsil- 

Barwala, District- Panchkula. 

The Ministry of Environment, Forest and Climate Change IA Division examined the 

proposal and granted Environment Clearance dated 21.02.2020 to the project 

proponent (Respondent no. 10) for 07 years and permissible mining of River Bed 

Material (Boulder, Gravel & Sand) shall be limited to 8.39 LTPA instead of requested 19 

LTPA, from an effective mineable area of 24.25 Ha. [B-1 (11.33 Ha.), B-2 (4.5 Ha.) & B-

3 (8.3 Ha.)], with a maximum mineable depth of 1.33 meter from the original ground 

level as reported in the replenishment study. The permissible mineable material of 8.39 

Lakh Ton was valid till one year from the day of issuance of Consent to Operate by 

HSPCB (Annexure-R-1) 

 

3.0 STATUS OF CONSENT TO ESTABLISH (CTE) AND CONSENT TO OPERATE 

(CTO). 

 

The Respondent no. 10 obtained the Consent to Establish (CTE) for the period from 

09/03/2020 to 08/03/2025 vide no HSPCB/Consent/ : 313100420PANCTE7469511 

dated 09/03/2020 and 1st Consent to Operate (CTO) from 20/03/2020 to 30/09/2022 

vide no HSPCB/Consent/313100420PANCTO7536558 dated 20/03/2020 further 

renewed for the period from 01/10/2022 to 30/09/2024 vide no. 
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HSPCB/Consent/313100422PANCTO25083536 dated 22/07/2022. Copy of valid CTE 

and latest CTO is attached as Annexure-R-2. 

 

4.0 PRELIMINARY MEETING 

 

On receipt of the Nominations, a preliminary meeting was held on 06.02.2024 under the 

Chairmanship of Member Secretary, Haryana State Pollution Control Board (HSPCB) to 

decide the further course of action for completing the task assigned by Hon’ble Tribunal.  

The Joint Committee discussed about the Terms of references given by the Hon’ble 

NGT and decided to inspect the site to verify the factual position of the site. Further, 

during the meeting the following decisions were taken by the Joint Committee:  

 

1. Site visit has been finalized to be conducted on 08.02.2024 to identify the site 

mentioned in records and all the officers have been directed to be present on the 

site. 

2. ACB, Haryana has been directed to speed up the further action in FIR registered 

in the case and further, Mining Department will provide all the necessary 

information to them. 

3. RO, Panchkula will initiate the process of levying environmental compensation on 

the unit for   environmental damage and illegal mining. 

4. Deputy Commissioner has been requested to ensure the presence of the 

concerned Tehsildar, Kanugoo and Patwari on the site for demarcation of mining 

lease area. 

5. The Committee shall also recommend the remedial action to be undertaken by 

different Statutory Authorities in this regard and also assess the damage caused 

to the environment. 

 

Copy of Minutes of meeting dated 06.02.2024 is annexed as Annexure-R-3. 

 

5.0 INSPECTION BY THE JOINT COMMITTEE 

 

The Joint Committee inspected the site i.e. M/s Tirupati Roadways, “Rattewali 

Block/PKL B-10 Panchkula on 08/02/2024 at 11.00 AM. 

During the site visit, the Joint Committee examined the present status of the mining site 

and it was observed that presently there was no mining seen at the site. After verifying 

the factual position of the mining site, all members of the Joint Committee agreed to 

obtain relevant records from the concerned departments/authorities. Further, following 

directions were issued by Member Secretary, HSPCB, Panchkula: 

 

1. The Mining Department will provide the survey report with proper mapping and 

Geo -Tagging coordinates. 

2. Vigilance Department will provide the enquiry report along with HARSAC report 

obtained during the surprise check. 

3. Revenue Department will identify the approved mining area and submit their 

adequate report on site plan. 

4. The Joint Committee will verify the Environment Clearance (EC) conditions 

whether respondent no. 10 has violated the EC conditions or not. 
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 Copy of Minutes of site visit dated 08.02.2024 is annexed as Annexure-R-4. 

 

 

6.0 ASCERTAIN THE FACTS REGARDING SURPRISE CHECK CONDUCTED BY 

STATE VIGILANCE BUREAU ON 11.05.2022 

 

That state Vigilance Bureau on source information, such as "GST, Royalty is being 

evaded by way of not issuing bills of the Trucks/Dumpers taking material from the 

mine at Ratewali, Panchkula and mining beyond permissible limit by M/s Tirupati 

Roadways Mine at Village- Rattewali", conducted a surprise check on 11.05.2022 

with a team of officers (herein referred as team) of the above said site. During the 

surprise check, the team examined the relevant documents/records and it was 

revealed that during the period of 05 days from 05.05.2022 to 11.05.2022, a total 

number of 1868 Trucks/Dumpers were found to be taking out the material. Whereas, 

bills mentioning GST and Royalty etc. of only 518 Trucks/Dumpers were found to be 

issued. 

 

That thereafter on 13.05.2022 in the presence of Mining Officer, Senior Surveyor from 

Mining Department, Panchkula, Survey of the site (M/s Tirupati Roadways, Rattewali, 

Panchkula) was conducted by Officers/Officials of HARSAC, Gurugram to verify as to 

how much volume of material has been extracted from the said river/mine. Further, 

Principal Scientist, HARSAC, Gurugram vide report dated 06.06.2022 reported to the 

Vigilance Department, Panchkula that total  volume extracted is reported to be 

4766079.68 MT (47.66 LTPA). 

 

That as per clause 21 (A) specific conditions of Environment Clearance letter no. J-

11015/75/2017-IA. II(M) dated 21.02.2020 issued to M/s Tirupati Roadways 

(Respondent no. 10), Rattewali, Panchkula, the permissible limits of river bed material 

(Boulder, Greval and Sand) shall be limited to only 8.39 LTPA (8390000 MT) instead of 

requested 19 LTPA from an effective mineable area of 24.25 Ha with a maximum 

mineable depth of 1.33 meter from the original ground, and during the surprise check 

the extracted mining volume found beyond permissible limits, accordingly, the Inspector, 

State Vigilance Bureau, Panchkula sent a report dated 23.06.2022 to the Deputy 

Inspector General, State Vigilance Bureau, Panchkula with the following 

recommendations:- 

 

1. A case May be registered under Section 420, 379, 414 of IPC and Section 4/21 

of MMDR Act and 13 (2) r/w 13 (I) (d) of PC Act. against M/s Tirupati Roadways, 

owners of the firm and the unknown Government servants of Mining Department 

of Panchkula. 

2. In addition to the punitive action, as per the term and condition of the lease, 

recovery of loss of revenue may be made from M/s Tirupati Roadways. 

3. As per source report, it is reported that M/s Tirupati Roadways is still continuing 

with the illegal extraction of minerals/materials, therefore, Mining Department 

should take effective steps for prevention of further loss of revenue. 

4. Mining Department should also get conducted geo-spatial surveys of all the 

mines through HARSAC to check loss of revenue. 
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The copy of surprise check report dated 23.06.2022 is annexed as Annexure-R-5.  

 

 COMPLAINT LODGED- 

 

That Respondent No. 10 (Tirupati Roadways) extracted beyond permissible limits 

minerals/materials for which Environment Clearance granted and during the surprise 

check dated 11.05.2022, several others offences found committed by the Respondent 

no. 10, Sh. Shreef Singh, DSP, State Vigilance Bureau lodged a FIR (09/2022) on 

25/08/2022 against the M/s Tirupati Roadways and Officers/Officials of the Mining 

Geology Department under the Section 379, 414, 420 of IPC, 1860 & Section 4, 21 of 

Mines and Minerals (Development and Regulation) Act, 1957 and 13 (2), 13 (I) (a) of 

Prevention of Corruption Act, 1988 (Annexure- R-6). 

 

 HARSAC REPORT DATED 06.06.2022- 

 

That State Vigilance Bureau, Panchkula, Haryana vide letter no. Spl 01/PS/SVB/PKL 

dated 12.05.2022 has requested to HARSAC to measure the volume of material 

extracted from mines at Village Rattewali, by M/s Tirupati Roadways Mining site. 

Therefore, HARSAC has conducted the DGPS survey at Rattewali mining site on 

13.05.2022 along with officials of State Vigilance Bureau, Sr. Surveyor of head office 

Mines and Geology, and Mining officer Panchkula, Haryana as per their directions and 

requirements. 

 

 METHODOLOGY FOR CALCULATION VOLUME EXTRACTED MATERIAL- 

 

To perform the following analysis of surface volume and extracted material from the 

river bed at very first we have to fix a ground level contour from SOI toposheet. The 

vertical accuracy of the Differential Global Positioning system (DGPS) instrument is 

evaluated by comparing with Survey of India (SOI) 360m contour of the M/S Tirupati 

Roadways and its Surroundings area through DGPS readings. It seems that the DGPS, 

Z value approximately [t 1.14) is high from the SOI contour. So, the observed value from 

DGPS surveyed points are subtracted by the value of 1.14 m to achieved the nearest 

correct Z value. With the help of corrected DGPS points we have created digital 

elevation model (DEMJ raster surface to put forwarding the process we have generate 

surface contour using GIS Environment. After that we have proceed to the calculating 

process. 

 

 HARSAC SURFACE VOLUME ANALYSIS OF MATERIAL EXTRACTED- 

As per the Mining plan the existing River Bed Level value is 356.8 M and permissible 

River Bed Level value is 353.8 M subject to verify from Mining Department. The current 

deepest River Bed Level measured on one site is 342.30 M through DGPS survey. 

Elevation difference is 11.497 meters beyond the permissive level. Total Mining Area is 

45 hectares as per Mining Plan and mining activity occurred in 30.84 hectares. 

 

 HARSAC CONCLUSION- 
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Based on interpretation / analysis of mining plan it is seems that the existing River Bed 

Level value is fixed but the river bed level is dependent on gradient variations due to 

slope, and aspect, geological structure, elevation pattern, nature of rocks, hydrological 

settings and Land-Use Land-Cover. Thus, it is submitted that the volume calculation is 

not fixed for the entire area of interest (AOI) due to the above relevant factors. The 

entire report is prepared as per the information (existing level of river bed and 

permissive level of river bed) available in the mining plan provided by email dated 

17/05/2022. 

 

The copy of HARSAC report dated 06.06.2022 is annexed as Annexure- R-7. 

 

 

 STATUS REPORT OF FIR- 

 

That as mentioned above a FIR has been registered against the M/s Tirupati Roadways 

and the unknown officers/Officials of the Mining Department at PS, ACB, Panchkula. 

Investigation report dated 27.02.2024 received from the DSP, ACB, Panchkula and 

submitted that  searches were conducted at the office of Mining Site and Office of 

accused firm. Relevant persons/Officials have been examined from accused firm M/s 

Triupati Roadways Mine and Tirupati Roadways Mine and documents received during 

investigation from the Mining Department and Officers/Officials of Mining Department 

are being examined.  

 

Investigation conducted so far has revealed that here is conspiracy of mining 

officers/officials with the owners of the said firm in getting extracted huge volume of 

material more than the permissible limit. Still the case is under investigation and the 

same will be concluded shortly (Annexure- R-8). 

 

7.0 STATUS OF COMPLIANCE OF RELEVANT ENVIRONMENT CLEARANCE 

CONDITIONS 

 

Based on the site visit and relevant records/documents produced before the Joint 

Committee, the compliance status of the relevant Environmental Clearance conditions is 

as under:- 

 

EC compliance conditions of M/s Tirupati Roadways, Panchkula 

Sr. No. Part-A Specific Conditions: Status 

1. Permissible Mining of River Bed Material 
(Boulder, Gravel and Sand) shall be 
limited to 8.39 LTPA instead of requested 
19 LPTA, from an effective mineable area 
of 24.25 ha [B-1(11.33 ha), B-2(4.5 ha) & 
B-3*(8.3ha)], with maximum minable 
depth of 1.33 meter from the original 
ground level as reported in the 
replenishment study. Permissible minable 
material of 8.39 Lakh Ton will be valid till 
every year from the day of issuance of 
consent to Operate by HSPCB. 

Not complied.  
Committee observed that PP has 
violated the maximum depth from 
the original ground level. 

2. Afforestation Plan as a part of EMP shall 
be implemented with budgetary support 

Submitted the details along with 
bills are attached in 6 monthly 
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of Rs. 42.49 Lakh (Capital) & Rs. 9.51 
Lakh )(recurring). The proposal includes 
31455 saplings to be planted on 20.97 Ha 
area covering 7 villages [Rattewali (7290 
saplings), Ganeshpur (2475 saplings), 
Bharoli(1875 saplings), Amrala (2605 
saplings), Alipur (2325 saplings), Parwala 
(4680  saplings), Kambala (3180 
saplings), Taparian (4545 saplings) and 
Kanauli (2280 saplings)]. Effort should be 
made to increase the number of 35000 in 
7 year period by villages plantation on 
Village Road, Panchayat Bhawan, 
Community Center, School and Public 
Heath Centre. In addition, 3545 sapling in 
7.5 meter safety zone of mining lease 
boundary. The PP should engage experts 
(or in  consultation with forest 
department) to decide on the sapling to 
be planted. The Proponent should 
annually (before 1st June of every year for 
proceeding year) submit the detailed 
report to Regional Office, MoEF & CC on 
implementation of plantation activity (as a 
part of EMP) along with audited report of 
expenditure incurred; purchase 
documents, photographs in support of 
implementation of activities, Geo-location 
of the plantation sites, details of 
persons/expert engaged for the 
implementation of plantation activity etc.  

compliance report. Joint 
Committee has not verified the 
saplings. 

3 Wildlife Conservation Plan (WCP) for 4 
Schedule-1 species viz. Leopard, Indian 
Peafowl and Indian Python & Pangolin, a 
budget of is Rs. 23.60 Lakh should be 
provided for implementation of the plan. 
The PCCF (Wildlife), Panchkula, Haryana 
has approved the conservation plan (total 
amount Rs. 15 lakh) vide LR No. 1912 
dated 30.08.2018 for the three schedule-
1 species. The PP should deposit the 
amount proposed for WCP in government 
account. The PP within 6 months of the 
issuance of EC submits the approved 
conservation plan for the Pangolin to 
MoEF & CC.  

Submitted the wildlife 
conservation plan. 
PCCF (Wildlife), Panchkula, 
Haryana has approved the 
conservation plan (total amount 
15 lakh) vide letter 1912 dated 
30.08.2018. Forest Department 
will verified the amount and the 
compliance status. 

4 Approval/permission of CGWA/SGWA 
shall be obtained before drawing ground 
water for the project activities. State 
Pollution Control Board (SPCB) 
concerned shall not issue Consent to 
Operate till the project proponent obtains 
such permission in pursuant to Ministry’s 
O.M. No. 21-103/2015-IA, III dated 
02.11.2018. This Environmental 
Clearance is subject to obtaining 
permission from CGWA for withdrawal of 
ground water.  

Obtained the CTE and CTO from 

HSPCB. 

Further no borewell at site. 

5 The proponent shall construct 2 
dedicated roads for the transportation of 
the mineral from mining lease to nearest 
tar road. The number of trucks/tippers 
shall not exceed the estimated quantity of 
56 trucks/tippers per day from each road. 
The transport mineral will not be done 

2 dedicated roads for 
transportation of minerals from 
mines to nearest tar road have 
constructed. 
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through villages/habitations for which 
dedicated roads needs to be provided so 
that the impact of sound, dust and 
accidents could be mitigated. The PP 
shall engage sufficient staff for traffic 
management and keep proper record of 
trucks passing through each road. The 
PP shall deploy the machine for 
excavation as approved by EAC during 
appraisal process.  

6 Project Proponent shall ensure proper 
maintenance of transportation roads for 
transport of minerals as per the IRC 
Guidelines (traffic congestion and 
density). The PP shall ensure regular 
cleaning & grading of the roads used for 
transportation for smooth traffic 
movement.  

Dedicated roads have been 
provided for transportation of 
minerals as per traffic plan. 
 
Cleaning, wetting of the road 
were seen on the day of visit. 

7 Demarcation of mining area with pillars 
and geo-referencing should be done prior 
to start of mining. The area should be 
properly surveyed and mapped with the 
help of DGPS to assign geo-coordinates 
and accordingly erect boundary pillars so 
as to avoid illegal and unscientific mining. 
Permanent pillars have to be constructed 
to demarcate width of extraction of RBM 
leaving 40 meter inside buffer distance 
from lease boundary and 7.5 meter from 
the bank of wetted perimeter of lean 
channel.  

Permanent pillars have been 
constructed to demarked the 
mining site by the Mining 
Department 

8 

 

 

To submit annual replenishment report 
certified by an authorized agency. In case 
the replenishment is lower than the 
approved rate of production, then the 
mining activity / production levels shall be 
decreased / stopped accordingly till the 
replenishment is completed. 

Pre Monsoon and Post Monsoon 
study has been submitted by the 
PP in the 6th Monthly compliance 
report and copy of the report 
submitted to Mining Department 
as reported by PP.  

9 Mining shall be done in layers of 1 meter 
depth to avoid ponding effect and after 
first layer is excavated, the process will 
be repeated for the next layers. 

Not Complied 

10 To maintain safety and stability of 
Riverbanks i.e. 3 meter or 10% of the 
width of the River whichever is more will 
be left intact as no mining zone. 

Not Complied as PP has mined 
the area along the river banks. 

11 No stream should be diverted for the 
purpose of sand mining. No natural water 
course and/ or water resources are 
obstructed due to mining operations. 

No flow was observed during 
inspection. 

12 Depending upon the location, thickness of 
sand, deposition, agricultural 
land/Riverbed, the method of mining may 
be manual, semi-mechanized or 
mechanized; however, manual method of 
mining shall be preferred over any other 
method. 

Not Complied. It has been 
observed that Mining is done with 
the help of JCB machine and 
heavy Machinery. 

13 
Monitori
ng the 
Mining 
of 
Mineral 
and its 

The EC holder shall keep a correct 
account of quantity of mineral mined out, 
dispatched from the mine, mode of 
transport, registration number of vehicle, 
person in-charge of vehicle and mine 
plan. This should be produced before 
officers of Central Government and State 

Not complied as PP has not 
submitted the details for the same 
to the committee. 
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Transpo
rtation 

for inspection. 

14 Use of technology like Bar Coding, 
Information and Communications 
Technology (ICT), Web based and ICT 
enabled services, mobile SMS App etc. to 
account for weight of mineral being taken 
out of the lease area and the number of 
trucks moving out with the mineral shall 
be made. 

E Ravaana and MDL issued by 
Mining Department. 

ii) Air Quality Monitoring and 
preservation  

 

15 The Project Proponent shall install a 
minimum of 3 online. Ambient Air Quality 
Monitoring Stations with 1 (one) in upwind 
and 2 (two) in downwind direction based 
on long term climatological data about 
wind direction such that an angle of 120” 
is made between the monitoring locations 
to monitor critical parameters relevant for 
mining operations, of air pollution viz, 
PM10, PM2.5, NO2, CO and SO2 etc, as 
per the methodology mentioned in 
NAAQMS Notification No. B-
29016/20/90/PCI/I, dated 18.11.2009 
covering the aspects of transportation 
and use of heavy machinery in the impact 
zone. The ambient air quality shall also 
be monitored at prominent places like 
office building, canteen etc, as per the 
site condition to ascertain the exposure 
characteristics at specific places. The 
above data shall be digitally displayed 
within 03 months in front of the main Gate 
of the mine site.  

Only manual 1 pm10 and pm2.5 
sampler which was found non 
operational at the time of 
inspection.  

 

   Observations of the Joint Committee: 

1. During inspection of the Joint Committee on 08.02.2024, it was found that mining 

has been done within the pillars installed by the Revenue Department and Mining 

Department and same has been verified by the Tehsildar, Panchkula that no mining 

was done beyond the pillars. However, the committee observed that the PP has 

made Mining beyond 1.33 mtr. which is permitted in the Environment Clearance. 

Besides the mining is not being done in scientific way and formation of ponding was 

seen in the river bed. No water flow was observed on the day of inspection as this 

river is tributary of Tangri and a seasonal river.  

 

2. The Mining Department has been asked to provide the detail of exact mineable 

mineral excavated from the river bed. Further, the Mining Department has asked for 

three weeks time from the Joint Committee to provide the above mentioned 

details/information and to complete the survey. In case if Mining Department submit 

report that mineable mineral excavated in excess to the EC conditions, then HSPCB 

will impose Environmental Compensation. 

 

 

3. As submitted by the DSP, Vigilance a FIR under Mines and Minerals Act, IPC and 

Prevention of corruption has been lodged against the PP and the investigation is 

under process. 
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO 116, Ist & IInd Floor, Sector 25,  Panchkula Ph.
0172-2566286 Email:- hspcbropkl@gmail.com
 Website: www.hrocmms.nic.in  E-Mail  - hspcbho@gmail.com     

      Telephone No.: 0172-2577870-73______________________
                   

 
 To.

        M/s :  Tirupati Roadways

       Village Rattewali

       PANCHKULA

       134109

 
Sub. : Grant of consent to Establish to M/s Tirupati Roadways
               Please refer to your application no. 7469511 received on dated 2020-02-26 in
regional office Panchkula.
With reference to your above application for consent to establish,M/s Tirupati Roadways is
here by granted consent as per following specification/Terms and conditions.
                   

No. HSPCB/Consent/ :  313100420PANCTE7469511 Dated:09/03/2020

Consent Under  AIR/WATER

Period of consent  09/03/2020 - 08/03/2025

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  700.0

Total Land Area (Sq.
meter)

 450000.0

Total Builtup Area (Sq.
meter)

 450000.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  3.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade

Permissible Domestic Effluent Parameters

1. NA

Permissible Trade Effluent Parameters

1. NA  mg/l

Number of stacks  1

Height of stack

1. NA

Permissible Emission parameters
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Regional Officer, Panchkula 

Haryana State Pollution Control Board. 

Terms and conditions 
                   

1. SPM 100 mg/m3

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. NA

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 3.5 KL/Day i.e
0KL/Day for Trade Effluent,  0 KL/Day for Cooling, 3.5 KL/Day for Domestic and
the same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier.  The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant.  The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above  Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.

11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted  in original with the request for consent to operate.

VIRENDER 
SINGH PUNIA

Digitally signed by 
VIRENDER SINGH PUNIA 
Date: 2020.03.09 
17:13:58 +05'30'
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Regional Officer, Panchkula 

Haryana State Pollution Control Board. 

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent
to Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19. That the unit will take all other clearances from concerned agencies, whenever
required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product
activity.

 Specific Conditions

Other Conditions :

 1. Unit shall obtain permission from CGWA for ground water extraction before obtaining
CTO.

VIRENDER 
SINGH PUNIA

Digitally signed by 
VIRENDER SINGH PUNIA 
Date: 2020.03.09 
17:14:34 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO 116, Ist & IInd Floor, Sector 25,  Panchkula
Ph. 0172-2566286 Email:- hspcbropkl@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :Tirupati Roadways
                Village Rattewali

                                                                                    
Subject: Grant of consent to operate to M/s Tirupati Roadways.
              Please refer to your application no. 25083536 received on dated 2022-06-09 in
regional office Panchkula.With reference to your above application for consent to operate,M/s
Tirupati Roadways is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 313100422PANCTO25083536 Dated:22/07/2022

Consent Under  BOTH

Period of consent  01/10/2022 - 30/09/2024

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  444.35001

Total Land Area(Sq.
meter)

 450000.0

Total Builtup Area(Sq.
meter)

 200.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  3.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0

Trade Effluent Parameters

1. NA 0

Number of stacks  1

Height of stack

1. NA 0 NA

Emission parameters

1. NA 0

Product Details

39377



                                                                                    
 

Regional Officer,  Panchkula

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

1. Boulder, Gravel and
Sand  (GBS)  Minor
Minera l s

6334 Metric Tonnes/day

Capacity of boiler

1. NA 0

Type of Furnace

1. NA 0 NA

Type of Fuel

1. Diesel .001 KL/day

Raw Material Details

Boulder, Gravel and
Sand  (GBS)  Minor
Minera l s

6334 Metric Tonnes/Day

VIRENDER 
SINGH PUNIA

Digitally signed by 
VIRENDER SINGH PUNIA 
Date: 2022.07.22 
11:46:36 +05'30'
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will comply the order/ direction issued by the Hon’ble Supreme Court of
India, Punjab & Haryana High Court, NGT, Environment Court or any other court.
2. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
this CTO.
3. That the unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by
CPCB/ HSPCB and MOEF&CC.
4. In case, any violations is found at any stage, then this CTO, so granted, shall be revoked
without giving show cause notice.
5. Unit will also comply with all the conditions imposed in Environmental Clearance, CTE &
CTO.
6. Unit will submit 06 monthly compliance report in future also. 

 

Regional Officer, Panchkula

Haryana State Pollution Control Board.

VIRENDER 
SINGH 
PUNIA

Digitally signed by 
VIRENDER SINGH 
PUNIA 
Date: 2022.07.22 
11:48:28 +05'30'
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1. P.S. (थाना): SVB PANCHKULA

FIR No. ( .सू. र. सं.): 0009 Date and Time of FIR  ( .सू. र. क  दनांक और समय): 25/08/2022 19:55 hrs

District (िजला): STATE VIGILANCE BUREAU Year (वष): 2022

2. S.No. ( .सं.) Acts (अ ध नयम) Sections (धारा(एँ))
1 IPC 1860 379

2 IPC 1860 414

3 IPC 1860 420

4 MINES AND MINERALS (DEVELOPMENT 
AND REGULATION) ACT, 1957

21

5 MINES AND MINERALS (DEVELOPMENT 
AND REGULATION) ACT, 1957

4

6 PREVENTION OF CORRUPTION ACT, 1988 13(2)

7 PREVENTION OF CORRUPTION ACT, 1988 13(1)(a)

FIRST INFORMATION REPORT
     (Under Section 154 Cr.P.C.)

       थम सूचना रपोट
 (धारा 154 दंड या स हंता के तहत)

3. (a) Occurrence of offence (अपराध क  घटना):

(b) Information received at P.S. (थाना जहां सूचना ा त हुई): Date ( दनांक): 25/08/2022 Time (समय): 18:20 hrs

(c) General Diary Reference (रोजनामचा संदभ): Date and Time ( दनांक और 
समय): 25/08/2022 19:17 
hrs

Entry No. ( वि ट सं.):  011

Day ( दन): Intervening Days Date from ( दनांक से): 05/05/2022 Date To ( दनांक तक): 11/05/2022

Time Period (समय अव ध): Time From (समय से): 00:00 hrs Time To (समय तक): 00:00 hrs

1

4. Type of Information (सूचना का कार): Written

5. Place of Occurrence (घटना थल): 

Beat No. (बीट सं.): 

(c) In case, outside the limit of this Police Station, then  Name of P.S. (य द थाना सीमा के बाहर है तो थाना का नाम): 
  

1. (a) Direction and distance from P.S. (थाना से दूर  और दशा): EAST, 30 Km(s)

(b) Address (पता): Rattewali,

District (State) (िजला (रा य)):  

6. Complainant / Informant ( शकायतकता / सूचनाकता):

(a) Name (नाम): Sh. Shareef Singh  DSP 

(b) Father's/Husband's Name ( पता/प त का नाम): 

(c) Date/Year of Birth (ज म त थ / वष): 10/05/1965 (d)  Nationality (रा यता): INDIA

(e) UID No. (यूआईडी सं.): 

(f) Passport No. (पासपोट सं.): 

Place of Issue (जार  करने का थान): Date of Issue (जार  करने क  दनांक): 

(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN) (पहचान ववरण (राशन काड ,मतदाता काड 
,पासपोट, यूआईडी सं., ाइ वंग लाइसस, पैन काड))

1

I.I.F.-I (एक कृत जाँच फाम-I)

Haryana Police (ह रयाणा पु लस)
ANNEXURE-R-6

55393



S. No. ( .सं.) Propertty Category (स पि त 
ेणी)

Property Type (स पि त के 
कार)

Description 

( ववरण)
Value(In Rs/-) (मू य 

(  म))
1 COIN AND CURRENCY INDIAN RUPEE .00

Particulars of properties of interest (संबि धत स पि त का ववरण):9.

8. Reasons for delay in reporting by the complainant / informant ( शकायतकता / सूचनाकता वारा रपोट देर  से दज कराने के कारण):

(h) Occupation ( यवसाय): 

(i) Address (पता):

(j) Phone number (दूरभाष सं.): Mobile (मोबाइल सं.): 91-8168750399

S.No. ( .सं.) Address Type (पता का कार) Address (पता)
1 Present Address PS SVB PKL, SVB PANCHKULA, STATE VIGILANCE BUREAU, 

HARYANA, INDIA

2 Permanent Address PS SVB PKL, SVB PANCHKULA, STATE VIGILANCE BUREAU, 
HARYANA, INDIA

7. Details of known / suspected / unknown accused with full particulars ( ात / सं द ध / अ ात अ भयु त का पूरे ववरण स हत वणन):
 

S. No. ( .सं.) Name (नाम) Alias (उपनाम) Relative's Name ( र तेदार 
का नाम)

Present Address(वतमान पता)

1 .Ms Tirupati Roadways   1. village 
Rattewali,CHANDIMANDIR,PANCHKULA,
HARYANA,INDIA

2 Ms Tirupati Roadways  
owners of the firm 

1. owners of the 
firm,PANCHKULA,HARYANA,INDIA

3 Officers Officials  of the 
Mining Geology 
Department

1. Panchkula,PANCHKULA SECTOR-
5,PANCHKULA,HARYANA,INDIA

S. No. ( .सं.) ID Type (पहचान प  का कार) ID Number (पहचान सं या)

10. Total value of property (In Rs/-) (स पि त का कुल मू य(  म)): 

11. Inquest Report / U.D. case No., if any (मृ यु समी ा रपोट / यू॰डी॰ करण सं., य द कोई हो): 

S. No. ( .सं.) UIDB Number (यू॰डी॰ करण सं.)

2

I.I.F.-I (एक कृत जाँच फाम-I)

Haryana Police (ह रयाणा पु लस)56 394



12. First Information contents ( थम सूचना त य):

नकल लेख इस कार से है To The Station House Officer PS State Vigilance Bureau, 
Panchkula. Sir, 

 A surprise check was conducted at the mining site of M/s Tirupati Roadways at village Ratewala, District Panchkula by a team of State Vigilance 
Bureau, Haryana, Panchkula on 11.05.2022 and subsequently excavation of Boulder, Gravel and Sandfrom the mining site was measured in respect of 
volume by a team from HARSAC, Gurugram.
 The reports revealed that during the period from 05.05.2022 to 11.05.2022, a total number of 1868 Trucks/Dumpers were found to have taken out the 
excavated material, whereas, bills mentioning GST and Royalty etc. of only 518 Trucks/Dumper were found to be issued. 
Further the report received from HARSAC, Gurugram, revealed that total volume extracted from the above said mine is 4766079.68 MT (47.66 
LTPA), whereas, as per clause 21 (A) Specific Conditions of Environment Clearance letter No. J-11015/75/2017-IA. II(M) dated 21.02.2020 issued to 
M/s Tirupati Roadways, Rattewali, Panchkula, the permissible mining of river bed material (Boulder, Gravel and Sand) shall be limited to only 
8.39LTPA (8,39,000 MT) from an effective mineable area of 24.25 Ha with a maximum mineable depth of 1.33 Meter from the original ground level.
Thus, it is clear that volume of material extracted by the owner of the firm M/s Tirupati Roadways at Rattewali from the mine is 6 times more than the 
permissible limit in a year. Thus, a huge loss of about Rs. 35 Crore of revenue has been caused to Government of Haryana by the owners of said firm.
 The conspiracy of mining officers/officials with the owners of the said firm in getting extracted huge volume of material more than the permissible 
limit cannot be ruled out and hence, the role of concerned Mining Officers be also looked into. 
 A report to the above effect was sent to the Chief Secretary, Govt. of Haryana Vigilance Department, Chandigarh and after examination, orders vide 
Endt. No. 32/12/2022-4VI dated 16.08.2022of competent authority have been received to register an FIR against M/s Tirupati Roadways and 
Officers/Officials of the Mining Geology Department involved in this case of illegal mining and evasion of tax. Further aforesaid orders have been 
endorsed vide No.13345/1-1/SVB(H) dated 18.08.2022 by the DG/SVB/Haryana to register a case accordingly. 
  It is requested that as prima facie disclosed above, a case under section 420, 379, 414 of IPC and Section 4/21 of Mines and Minerals (Development 
and Regulatory) Act. 1957 (MMDR Act. 1957) and 13 (2) r/w 13 (I) (a) of PC Act. may kindly be registered against M/s Tirupati Roadways, owners 
of the firm and the unknown Government servants of Mining Department of Panchkula for cheating, theft of materiel, misappropriation of stolen 
Govt. property viz material (Boulder, Gravel and Sand).  And report be sent to the Ilaka Magistrate and other officers. The case be entrusted to an 
officer of an State Vigilance Bureau for further investigation. SD Shareef Singh,  (Shareef Singh),  Dy. Superintendent of Police,State Vigilance 

Bureau,Haryana, Panchkula, 25.8.2022, At. 6.20 PM अज थाना- थाना रा य चौकसी यूरो, पंचकुला पु लस कायवाह :-उपरो त तहर र पर अ भयाग 
न बर 09 दनांक 25.08.2022 धारा 420, 379, 414 of IPC and Section 4/21 of Mines and Minerals (Development and Regulatory) Act. 1957 (MMDR 

Act. 1957) and 13 (2) r/w 13 (I) (a) of PC Act.  थाना रा0चौ0 यू0 पंचकुला दज रिज टर कया गया । 0स0ू र0 क  पैशल रपोट क  तयां इलाका 
मैजी ैट कोट पंचकुला क  सेवा मे ईमेल के मा यम से व उ च अ धका रयो क  सेवा म भजवाई जा रह  है । असल तहर र व अ भयोग क  पु लस 
फाईल आगामी अनुसंधान हेतु अनुसंधान अ धकार  नयु त करने के लए उ च अ धका रय  को अलग से प  लखा जाएगा । इ ाज रकाड व ध 
अनुसार कया गया ।
 

Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2.

 (क  गयी कायवाह  : चूं क उपरो त जानकार  से पता चलता है क अपराध करने का तर का मद सं. 2 म उ लेख धारा के तहत है.):

(1) Registered the case and took up the investigation ( करण दज कया गया और जांच के लए लया गया):  /  or ( या)       
(2)

(3)

Directed (Name of I.O.) (जांच अ धकार  का नाम): Sharif Singh Rank (पद): Dy. SP (Deputy Superintendant of 
Police)

No. (सं.): HPS        to take up the Investigation (को जांच अपने पास म लेने के लए नदश दया गया) or (या)

Refused investigation due to (जांच के लए):           or (के कारण इंकार कया या)

13.

(4) Transferred to P.S. (थाना): District (िज़ला): 

on point of jurisdiction (को े ा धकार के कारण ह तांत रत).

F.I.R. read over to the complainant / informant, admitted to be correctly recorded and a copy given to the complainant 

/informant, free of cost. ( शकायतकता / सूचनाकता को ाथ मक  पढ़ कर सुनाई गयी, सह  दज हुई माना और एक कॉपी नशु क 
शकायतकता को द  गयी)

R.O.A.C. (आर.ओ.ए.सी.)

14. Signature / Thumb impression
of the complainant / informant 

( शकायतकता / सूचनाकता के ह ता र 
/अंगूठे का नशान)

Signature of Officer in charge, Police Station (थाना 
भार  के ह ता र)

Name (नाम): Pankaj Nain

Rank (पद): Dy. IG (Deputy Inspector General)

No. (सं.): IPS

3

I.I.F.-I (एक कृत जाँच फाम-I)

Haryana Police (ह रयाणा पु लस)
57395



Date and time of dispatch to the court (अदालत म ेषण क  दनांक और समय):15.

Attachment to item 7 of First Information Report ( थम सूचना रपोट के मद 7 संल नक):

Physical features, deformities and other details of the suspect/accused: ( If known / seen )

S. No. 

( .सं.)
Sex ( लंग) Date / Year Of 

Birth (ज म त थ 
/ वष)

Build (बनावट) Height 
(cms) 

(कद 
(से.मी.))

Complexion (रंग) Identification Mark(s) (पहचान च ह)

1 2 3 4 5 6 7

1 Male 1982     
               
Is pox pitted: Yes  

2 Male 1972     
               
Is pox pitted: Yes  

3 Male 1972     
               
Is pox pitted: Yes  

Deformities / Peculiarities 

( वकृ तयाँ / व श टताएँ)
Teeth (दाँत) Hair (बाल) Eye (आँख) Habit(s)(आदत) Dress Habit (s) 

(पहनावा)
8 9 10 11 12 13

                

                

                

Language/Dialect 

(भाषा/बोल )
  Place  of (का थान) Others (अ य)

Burn Mark (जले 
हुए का नशान)

Leucoderma 

(लुकोदेमा(सफ़ेद 
ध बे))

Mole (म सा) Scar (घाव) Tattoo (गूदे हुए का)

14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more particulars about the suspect/accused.

(यह े  तभी दज कए जाएंगे य द शकायतकता / सूचनाकता सं द ध / अ भयु त के बारे म कोई एक या उससे अ धक जानकार  देता है)

(सं द ध / अ भयु त क  शार रक वशेषताएँ, वकृ तयाँ और अ य ववरण: (य द ात / देखा गया))  

4

I.I.F.-I (एक कृत जाँच फाम-I)

Haryana Police (ह रयाणा पु लस)58 396
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I.I.F.-I (एक कृत जाँच फाम-I)

Haryana Police (ह रयाणा पु लस)59397
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I

I;r'ont

Principal Scien tist
HARSAC, Node Gurugranr
CIS LAB,3rd Flor.rr, Ner"v Labour Court tluilding
MiniSecrctariat, Gu rugra rtr - 12 2 001

'l'o

Sh. l)albir,singll
lnspectol of Police,
State Vigilance llu rea u H:rryana
H eadq ua rters, Scctor-23, Pa n chku la

Letter No: HARSAC/GGI\4/20'ZZ/AO3- "2oS natc: O6-O 6--?OS,t

Subiect: l{egarding subnrission of l'clrort to nlcasure volurne of nraterial cxtracted
fronr the nrine at Rattewala Village, District Panchl<ula, Haryatra,

\4/ith lelercncc to lt,ttr.r' 1ro. Spl 01/PS/SVIJ/PI(l- tlateri t'2.05.20'Zz
Sttperintendent of Police'state vigileucr, I-JLrrclu, Panchl<ula, Haryarrar. Thc:rrr;rlysis anti
survey l epol't including tablcs, tact, irrtd conclusiorrs is encloserl ltc'r'eu,ith (Ap1r'xLrrc- 1,
I'age no. 1 toaO ).

Sublnittcd fbr -tour liirrtl rclct e trce.

( l'r rrrcrlr.ri \ricrrtistl

CC:

1. Director General, Miucs .rrrd Gr.ology llaryana,0harrdig;tr.h, tor. thc ncccssary
infonnation, please.

2. 'l'he Dil'ector', IIARSAC, tbr the infolr:r:rtion, please
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Annexure- 1

subiech - Report submission Regrading to volume measurement of
material extracted from Ratewala mining site.

with reference to lefter no. Spl 01/pS/svB/pKL dated 12.0s.2022 superintendent of
Police State Vigilance Bureau, Panchkula, Haryana has to requested to HARSAC to
measure the volume of material extracted from mines at village Ratewala, by M/s
Tirupati Roadways Minning site. Therefore, HARSAC has conducted the DGps survey at
Ratewala mining site on 73.05.2022 along with officials of state vigilance Bureau, sr.

Surveyor of head office Mines and Geology, and Mining officer panchkula, Haryana as

per their directions and requirements. Below (table 1) displaying result of Surface

Volume analysis of material extracted from M/s Tirupati Roadways Minning site village

Ratewala.

Location map of Ratewala mining Area

The location map is presented in Figure 1

Location Map of Batewala Mining Ar€.
(Ratewala,Panchkula,Haryana) A

Legand
.fue'|Ir't,jq[LEt'$

t--t r*n4 46rc.ry.5 F

I irlMr dt e. d.nr.r

Figure 1: Location map of The Ratewala mining Area
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Methodology for calculation volume of Extracted Material

To perform the following analysis of surface volume and extracted material from the

river bed at very first we have to fix a ground level contour from Sol toposheet The

vertical accuracy of the Differential Global Positioning system (DGpS) instrument is

evaluated by comparing with Survey of India (SOI) 360m contour of the M/S Tirupati

Roadways and its Surroundings area through DGPS readings. It seems that the DGPS, Z

value approximately [t 1.14) is high from the SOI contour. So, the observed value from

DGPS surveyed points are subtracted by the value of 1.14 m to achieved the nearest

correct Z value. With the help of corrected DGPS points we have created digital

elevation model (DEMJ raster surface to put forwarding the process we have generate

surface contour using GIS Environment. After that we have proceed to the calculating

process. The flow chart ofadopted methodolory is shown in Figure 2.

*

Figure 2: Methodology for calculation volume of Extracted Material
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Table: 1 surface volume analysis of material extracted from M/s Tirupati
Roadways Minning site village Ratewala.

Note: The maps speciffing the mining area and volume of each contour interval of
1 m (where total number of contours is 15); falting within the range of Contour
Max:356,80m to Contour Min:342.30m as mentioned in Table.l are also being

prepared and shown in Annexure 1 to 16.
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7

A C D E F

Sr. No Contour Max Contour Min

Elevation
Difference from
Existing Level of

River Bed

Area in sqm

Volume in MT
(E*D+2), here 2
is bulk density
as per mining

plan

Volume Calculation of mining done up t ermlsslve
Level in Riverbed 356.8m - 353.8m

7 355.80 1.00 8118.71 t6237.47
2 355.80 354.80 2.00 15603.71 62+74.83
3 354.80 353.80 3.00 13888.79 83332.73

Total t6t984.97
Volume Calculation below permissive Level (353.8m - 342,303m)

4 353.80 4.00 78746.91 t49975.30
5 352.80 351.80 5.00 28872.61 288726.07
6 350.80 6.00 34576.34 414916.13

350.80 349.80 27378.01
o 349.80 8.00 30032.94 480527.07
9 348.80 9.00 29398.44 5291.7]^.93
10. 347.80 346.80 10.00 27023.68 540473.57
11. 346.80 345.80 28523.47
12. 345.80 17561.80 421483.14
13. 344.80 343.80 13.00 17450.90 453723.38
74. 343.80 342.80 10792.79 302198.15
15. 342.40 72937.51

Total 4604094.71
Over AII total 308355.10 4766079.68

356.80

3761t.20

352.80

351.80
7. 7.00 382452.73

348.80

347.80

11.00 627516.39
344.80 72.00

14.00
342.30 14.50 446.07

270743.90

63401



As per the Mining plan the existing River Bed Level value is 3sG.B m and permissible

River Bed Level value is 353.8m subject to veriry from minin-g department. The current
O

I

deepest River Bed Level measured on one site is 342.30m through DGpS survey.

Elevation difference is 17.497 meters beyond the permissive level. Total Mining Area is

45 hectares as per Mining Plan and mining activity occurred in 30.94 hectares.

Conclusion: Based on interpretation / analysis of mining plan it is seems that the

existing River Bed Level value is fixed but the river bed level is dependent on gradient

variations due to slope, and aspect, geological structure, elevation pattern, nature of
rocks, hydrological settings and Land-Use Land-Cover. Thus, it is submitted that the

volume calculation is not fixed for the entire area of interest (AOI) due to the above-

relevant factors. The entire report is prepared as per the information (existing level of

river bed and permissive level of riverbed) available in the mining plan provided by

email dated 77 /05/2022. ?

Disclaimer Note: It is clarified that HARSAC shall not be responsible or liable in any

manner before any court of law/authority/tribunal/forum in this regard to the

submission ofthis report. lt is further clarified that ifany notice is issued or received to

HARSAC in this regard, then only the concerned stake holder may be held responsible to

respond to the same and not HARSAC because HARSAC is only technical facilitator to

the Government Department.

PaBe 4 of 20

I
?

1

64 402



b ANNEXURE 1

Area River Bed Level 356.8 to 355.8 meter
Panchkula, Haryana

bp1

bp2

t!

fop'
' bp4
a

bptT
6

C

b05,

bp7

't5

4

bDa'

Location
Department

as per GPS coordinates

,1

0

bp1'l

Figure :3 Displaying the area between 356.8-to-355.g-meter contour interval
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ANNEXURE 2

,|

bp2

bp17
f

(ttpt
!

t, up4
a

('

bpl

16

15

4

0

bp1'l

Area Rive f Bed Level 355.8 to 354 I meter
Pa nchk u la, Haryana

GPS coordinates

River

l

Figure :4 Displaying the area between 355.g-to_354.g-meter contour interval
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ANNEXURE 3

Ratewali Mining Area River Bed Level 354.8 to 353.8 meter
Pa nch ku la, Haryana "+

bpl

t bp2

bc.17
a

o

bp7

16

o-

5

4

:

bp
a

10
I
I
i
I
i

a
bp11

Figure:5 Displaying the area between 354.8-to-3S3.8-meter contour interval
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ANNEXURE 4

Ratewali Mining Area Rivet Bed Level 353.8 to 352.8
Haryana

m
Pa nchku la,

bp1

bp2

bptT
a bp4

o

bp7

bp16t.,
o

o
4

Legend

bp'l
t 0

a
bp11

Figure :5 Displaying the area between 353.8-to-352.8-meter contour interval
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ANNEXURE 5

Ratewali Mining Area River Bed Level 352.8 to 351.8 meter
Panchkula,Ha ryana

1

bp2to

bp17
a bp4

o

bp7

6

4
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Pillars Location

boa'
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e
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Figure :7 Displaying the area between 352.8-to-351.8-meter contour interval
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.a
ANNEXURE 6

Ratewali Mining Area River Bed Leve I 351.8 to 350.8 meter
Panchku I a H a ryana

bpl

bp2

bp4

o
ta

bp7

tb

bp11

bpg
a

1

4

t
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Figure :8 Displaying the area between 351.8-to-350.8-meter contour interval
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ANNEXURE 7

Ratewali Mining Area River Bed Level 350.8 to 349.8 mete
Pa nch ku la, Haryana

bp1
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bp4
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bp7

1
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,
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Figure :9 Displaying the area between 350.g-to-349.9-meter contour interval
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ANNEXURE 8

re 349.8 to 348.8aMi edBRivernt LevelA meterng
kuPanch Ha naarya "+
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Figure :10 Displaying the area between 349.9-to-34g.g-meter contour interval

Page 12 of 20

-@

c

bp17
a

bp5,

/

?

bp8
a

bp13
'bp9a

.t
i
ct
I
i

349.8 348.8

2

72 410



ANNEXURE 9

Ratewali Mining Area River Bed Level 348.8 to 347.8 meter
Pa nch ku la, Haryana

1
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bp7

16

15

4

'{ bp10

Figure :11 Displaying the area between 348.8-to-347.9-meter contour interval
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ANNEXURE 10

Ratewali Mining Area River Bed Level 347.g to 346.g meter

bpl
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I
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Figure :12 Displaying the area between 347.8-to-346.8-meter contour interval
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ANNEXURE 11

Ratewali Mining Area River Bed Level 346.8 to 345.g meter
Panchku la,Haryana
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Figure :13 Displaying the area between 345.8-to-345.8-meter contour interval
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ANNEXURE 12

M ining A rea River Bed Level 345.8 to 344.8 meter
Panchku la,Haryana
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Figure :14 Displaying the area between 345.8-to-344 8-meter contour interval
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a
ANNEXURE 13

Ratewali Mining Area River Bed Level 344.g to 343.9 meter
Panch kula,Haryana
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bp'l I

Figure :15 Displayint the area between 344.8-to-343'8-meter contour Interval
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ANNEXURE 14

Ratewali Mining Area River Bed Level 343.8 to 342.9 meter
Pa nchku la, Haryana
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Figure :15 DisplayinB the area between 343.8-to-342.8-meter contour interval
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ANNEXURE 15

Ratewali Mining Area River Bed Level 342.8 to 342.3 meter
Panchku la,Haryana
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Figure :17 Displaying the area between 342.8-to-342.3-meter contour interval
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ANNEXURE 16

tewali Mining Area River Bed Level 356.0 to 342.3 meter
Pa nch ku la, Ha ryana
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Figure :18 Displaying the area between 356 8-to-342'3-meter contour interval
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To, 

Sub: 

Sir, 

The Regional Officer, 
Haryana State Pollution Control Board, 
Panchkula Region, Panchkula. 

No. 3So pS/ACB/Panchkula dated 27:02 24 

Regarding case titled as "Narender Kumar V/s Union of India & Ors" 

in OA No. 752/2023 before Hon'ble NGT. 

Please find attached copy of status report of case FIR No. 09 dated 
25.08.2022 under section 420,379,414 of IPC, section 4/21 of MMDR Act and 
section 13 (2) R/w 13 (1)(a) of PC Act Police Station Anti Corruption Bureau, 
Panchkula. 

DA: As above. 

Vjay kis 

DSP/ACBAASBKEla Dated:7.02.2024 

(V 

ANNEXURE-R-881419



Brief fact and status of the case Fir No. 9 dated 25.08.2022, under section 420,379, 414 
of IPC and Section 4/21 of MMDR Act, and 13 (2) r/w 13 (1) (a) of PC Act registered at 

PS ACB, Panchkula. 

That there was source information.. to the effect that Govt. Revenue such as GST, 

Royalty is being evaded by way of not ISsuing bills of the Trucks/ Dumpers taking 

1 

material from the mine at Ratewali, Panchk1la and mining beyond permissible limit by 

M/s Tirupati Roadways Mine at village Ratewali The information was discussed with 

senior officers arnd it was decided to conduct a Surprise CheCk. 

To verify the said source information. a team was formed who conducted surprise 

check on the site of M/s Tirupati Roadwavs Mine at village Ratewali on 11.05.2022. 

During the surprise check following documents were taken into possessions. 

1. Daily status report from 05.05.2022 to 11.05.2022 of total number 1868 outgoing 

Trucks/ Dumper and details of 518 E-ravana bills. 

2. Material Out Registers (Gate pass Register) total pages 1 to 263 are filled and 

remaining pages are blank. 

3. Material In Registers (Gate pass Register) total pages 1 to 263 are filled and 

remaining pages are blank. 

4. A bunch of papers containing Transit Pass/Tax Invoice dated 11.05.2022. 

Scrutiny of the above documents/record revealed that during the period of 05 

days from 05.05.2022 to 11.05.2022, a total number of 1868 Trucks/Dumpers were found 

to be taking out the material. Whereas, bills mentioning GST and Royalty etc. of only 518 

Trucks/ Dumper were found to be issued. 

Further on 13.05.2022, a survey with the help of officers/ officers of HARSAC, 

Gurugram and Mining Dept. Panchkula of the site at M/s Tirupati Roadways at Ratewali 

Panchkula was conducted to verify as to how much volume of material has been 

extracted from the said river/mine. Vide report No. HARSAC/GGM/2022/203-205 

dated 06.06.2022 of the Principle Scientist, HARSAC, Gurugram total volume extracted 

is reported to be 4766079.68 MT (47.66 LTPA). 

Whereas, as per clause 21 (A) Specific Conditions of Environment Clearance letter 
No. -11015/75/ 2017-IA. II(M) dated 21.02.2020 issued to M/s Tirupati Roadways, 
Rattewali, Panchkula, the permissible mining of river bed material (Boulder, Gravel and 
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Sand) shall be limited to only 8.39 LTPA (8390000 MT) instead of requested 19 LTPA 

from an effective minable area of 24.25 Ha with a maximum minable depth of depth 

1.33 Meter from the original ground level. 

It had been clearly established that volume of material extracted by the owner of 

the firm M/s Tirupati Roadways at Kattewali, is 6 times more than the permissible limit 
in a year. Thus, as huge loss o about KS. 35 Crore of revenue has been cause to 

Governnment of Harvana by the ownerS of said firm by violating the laid down rules and 

and withouting issuing the bills of Royalty and extracting huge amount of matrial beyond 
the permissible range. 

It has also been clearly established during investigation tha that there is conspiracy 
of mining officers/officials with the owners of the said firm in getting extracted huge 
volume of material more than the permissible limit. 

Thus, prima facie a case under section 420, 379, 414 of IPC and Section 4/21 of 
MMDR Act. and 13 (2) r/w 13 (1) (d) of PC Act. was made out against M/s Tirupati 

Roadways, owners of the firm and the unknown Government servants of Mining 

Department of Panchkula and necessary permission was obtained fron the Chief 

Secretary, Vigilance, Haryana and the present case was registered. 

During investigation conducted so far, after obtaining permission from the 
concerned court, searches were conducted at the office of Mining Site and office of 
accused firm. Relevant persons/ officials have been examined from accused firm M/s 
Tirupati Roadways Mine. Durng further investigation documents has been received from 
Mining Department and officers/officials of Mining Depart are being examined. 

Investigation conducted so far has revealed that there is conspiracy ot mining officers/ officials with the owners of the said firm in getting extracted huge volume of material more than the permissible limit Si1 the case is under investigation and the same will be concluded shortly. 

DS26/2 /24 
Ac lamchkula 

CAmit Ktma 

83421
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